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ie Registry 	 Uate 	Order of the Tribunal 

i ~, in forlb 	
12*9.01 	 A,,f~ter hearing Ma.UoDam, learned counsel for 

the applicant and Mr.B * CePathak, learned Addl -

C #G*9iC for the respandonts #  the application is 

admitted. 

for Issue usual notice3, List on 12,10 # 2001 
order. q  

Member 

bb 

vl~\OSX 
0\1 

wabol 	Foux weeks time is allowbd to the 
respondents to file written statement. 

List the case on 28.11*2001 for 

Order*  

Member 

bb 

28 .11 .01 	Mr B.C.Pathak iplearned Addl-C.G.SC 

J 

	

	 prays for time to file written statement 

Mr S-Sarma.learned counsel for the 

applicant has no objection - Prayer 

a I lowred 

List on 2.1-2002 for 6rder. 

P9 
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OA-ft*364 of 2001 

2 * 1*02 	 At the request of Mr*A*Deb ROY& 

Sr.C9JGeS*C# four weeks time is alloweedd 

for filing of written statement* List on 

-30* 1,,-02 for orders* 

Member 

lm 

3O.loO2 	 At the request of learned counsel 

the responde'.nts four weeks time is 

allowed for filing of written statement,, 
List on 1*3.02 for'orders q~i 

im 	 M em e,v 
v 

1.3.2002 	 No 	written 	statement 	has. been - filed. 
- — ----- Four 	weeks 	fui7ffier 	time 	allowed -for 	filing 	of 

J40 ,  Wl)l 
written statement. List for orders on 3.4.02. 

Vice-Chairman 
'7~ 

3#442 	List the matter 	
ro 

 r  
I 

hearing on 
J 	1'(395,2002 *  Meanwhile 	.:respondents may 	fil 

If_P_ ,A SJ, c,_J . 	_A~ Uii t VO n stat'Gm 8nt withi'A one month from t:day, 

Member 
-mb 

0 	 [ . , Mr ~P*,,Deb Roy *  learned Sr.C*GoS*C* 1: .5.2002 

requests on behalf of Mr.B.C.Pathak., lear 
Addl.C*G.S*C for the respondents for adjou 
11 
riinent,of the case* 

Mr*S*Sarma s  learned counsel for the 
applicants states,that.the respondents ha 

not filed written stateme nt-and records 

will , be necessary for disposal of the cas 

Reijuest for adjournment is accepted *  

List the case on 12.6.2002 for hearing *  

Member --,- 
bb 



O-A* 364/2001 

t  
Notes oT 7 11~  ~egis ry 	Ea~e OrdOr of the Tribunal 

3.9*02 	 Heard counsel for the parties. 

I Hearing concluded, Judgment delivered 

in open Court,, X*Pt in separate sheets. 
2 Yelo, The application Is disposed of 

in terms of the order. No orderas to 
9" x 

costs* 'OC  

4111 /-V *  /1Z 	14VI: 	
1~ Nember 	 Vice-chairman 

P9 
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BEFORE THE CENTRALVDMINISTATIVE TRIBUNAL 
GUWAHATI BENCH 

(A application under section 19 of the Central Administrative I
g 

T ibunal Act.1985) 

0 - A. Ncl.p  --- - - - 1 - -  = ...  A 2001 

i Deo Kumar Rai 
Ram Bilash Rai 

ident of Vill-Mathgharia No.II 
.: Noonmati, 
ahati-30. 

................. Applicant. 

Union of India, 
5ep;es;nted by the Secretary to the Govt.of India, III 
Pinistry of Communication, 
Tanchar Bhawan, New Delhi. 

21 The Chief General Manager, 

i ssam Telecom Circle, 
~hlubari, Guwahati-7. 

3 711 he General Manager, Telecom 
Oamrup Telecom District y  

in 
wahati-7. 

Q The Sub Divisional Officer (Phones) 
st-II, Guwahati-7. 

5q Th Divis ional Engineer(Phone)(Ext-1) 
(31wahati Telecom, Guwahati-1. 

............ Respondents. 

PAR T I 	 Tl±k: APPLICATION 

1. R U Rif, N 11 

This present application is diretted against the order 

datead-~i 27.12.2000 by which it has been intimated to the oresent 

applikant—that he does not satisfy the illegibility criteria as 

IN lown in the scheme for grant of temporary status. 

7l"71) 

-ft 



2: LIMITATION: 

The applicant declares that the instant application has 

be,in filed within the limitation period prescribed under section 

21[of the Central Administrative Tribunal Act.1985. 

'3.", 

JURISDICTION: 

The applicant further declares that the subject matter 

pl~ the case is within the jurisdiction of the Administrative 

ribunal.. 

I ..Pmulb up Imt UIRM. 

That the applicant is a citizen of India and as such he 

is., entitled to all the rights, privileges and 	protection 

gua , anteed 	by the Constitution of India and laws 	framed 

thheunder. 

That the applicant in the present application is a 

daJial worker and he got his initial entry in the Department in 

thel year 1994. It is pertinent to mention here that in the year 

119 the applicant got his initial appointment in the month of 

DLIzekber and therefore he started his service career from the 

mpnil h of January 1995 as casual worker. His aforesaid service 

conIinued till date without any break. However the respondents 
I 	! tn~n~ w l ,f­ ' ~~ f 	April 1998 change his condition of service  from casual 

1, 	contractual labour. Everything happened 	without 	the 

klow,ledge of the applicant and nothing has been communicated to 

thlj e~11,_.Ipplicant regarding the change of status of his employment. 

4.,  . 1 ; 	That pursuant to a judgement delivered by the Hon'ble 

Apexi Court, the respondents prepared a scheme in the name and .1 	
1 , J, 1~jl st M'_'Casual Laourers Grant of Temporary Status and 

RILL&, . sation" of 1989. By a communication dated 7.11.89, the 

rR.-Pindents communicated the said scheme. 

I 



Copies of 

aforesaid 

marked as 

Q4. 	That after issuan 

the Apex Court judgement and the 

scheme is annexed herewith and 

AnneZure-1  & 2 respectively. 

:e of the Annexure-2 scheme the 

ryspondents have issued numbers.of clarifications of 	which 
I 	' ~ 

.m4ntion may be made of letter bearing No.269-4/93/STW-II dated 

17.12.93 by which the benefit of the said scheme have been 
I 	~ . 
rostricted to the recruitees recruited in between 31.3.85 to 1 	~ . 
22.60S. The aforesaid restrictionattracted various litigation ~s 

!and union movement. It is pertinent to mention here that 

ENnakulam Bench of Hon'ble Tribunal had occasions to deal with a 1 	! ~ 

I 	L 
isimilar matter (OA-750/94). The said Hon'ble Tribunal in Its 

:jqdgement directed the respondents thereto extend the benefit of 

Ithe scheme of 1989 to the recruitees up to 10.9.93. To that 

ieffect concerned ministry issued a letter dated 1.11.95 

Isge-:..ifying the aforesaid cut of date. 

A copy of the aforesaid letter dated 1.11.95 

(Extract) is annexed herewith and marked as 

Annexure-3. 

Q3. 	That the applicant begs to state that since 1995 he has 
' i  

!working as a casual worker under the respondents but inspite of 

Were being a scheme in existence, the respondents has bent upon 

!not to extend the benefit of the said scheme to the present 

l
a6plicant. Situated thus the applicant was constrained to move 

~ t4p Hon'ble Tribunal by way of filing OA No.289/99. The Honible 

~ Ttibunal after hearing the parties to the proceeding was pleased 

Itoidispose of the OA vide Its judgement and order dated 10.1.2001 

dy ~kecting the respondents to grant the benefit of the scheme to 

typ present applicant. 

3 
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A copy of the judgement and order dated 

10.1.2001 is annexed herewith and marked as 

Annexure-.144. 

416. 	That the applicant begs to state that prior to filing 

of the aforesaid OA 289/99 	similarly situated employees 

claiming similar benefit preferred OW 299 and 302 of 1996 

praying for their regularisation under the scheme of 1989. The 

iK)n 1 ble Tribunal after hearing the parties to the proceeding was 

P, )eased to allow the said OAs vide Its judgement and order dated 

1 -.'.97 directing the respondents to extend the benefit of the 

s ieme no the applicants thereto. 

A copy of the judgement and order dated 

13.897 is annexed herewith and marked as 

A  n n e  x.-  tut r e  --J5 

7. 	That inspite of aforesaid judgement and order dated 

1 .80-7. the respondents did nothing to implement the same. The 

ervice condition of the casual worker working under Telecom 

tptt. remained unchanged. Lots of representations and prayers 

Ime before the respondents but nothing came out in positive. On 

ie other hand the ministry concerned issued sanction of almost 

10 posts of Daily rated Mazdoor in Assam Circle. At that point 

time a move was going on to fill up those 900 posts of Daily 

ted Mazdoor by outsiders. Situated thus employees along with 

8 union took up the matter and preferred various OAs before 

is Hon'ble Tribunal. In all the OAs there is a common prayer 

Wr grant of temporary status under the scheme and subsequent 

gularisation. The Honible Tribunal on hearing passed the 

dgement (common) dated 13.8.99 by which direction has been 

QUed for consideration of their cases taking in to 

4 

4 

1 

s 
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bolsideration the 	illegibility criteria laid down by Hon'ble Apex 

Coyrt 	in 	Its 	Annexure-1 judgement and pursuant 	to 	which 	the 

Vc'eme 1989 came in to 	force. 

A 	copy 	of the 	judgement 	and 	order 	dated 

31.8.99 	is annexed herewith and 	marked 	as 

Annexure-G. 

418. 	That the respondents immediately receipt of the copy of 

the 	judgement 	and order dated 31.8.99 issued 	an 	order 	dated 

4.0.99 	clarifying the cut of date of the aforesaid scheme up 	to 

:1.8.98. 	It 	has 	been clarified by the said 	letter 	that 	casual 

w0kers 	who 	have completed 240 days 	within . 	1.8.98 	will 	be 

!entitled to get 	the benefit of the said scheme of 1989. 

A 	copy of the aforesaid letter 	dated 	1.9.99 

is annexed herewith and marked as Annexure-7. 

W. 	That the applicant begs to state that taking in to 

cobsideration aforesaid judgement dated 31.8.99 and the order 

ida ted 1.9.99 the respondents constituted a verification committee 

ti examine the case of each casual worker. The said committee 

~ copstituted at various level for such verification and went on 

verifying the records of each casual workers. However, during the 

coprse of verification it reveals that in most of the cases 

the committee came to wrong calculation for want of necessary and 

l aybilable documents. The said committee also verified the records 

~ of the present applicant and vide the impugned communication 

d0fed 27.12.2000 rejected the case of the present applicant. 

A 	copy 	of 	-the 	aforesaid 	impugned 

communication dated 27.12.2000 is annexed 

herewith and marked as 8nnexure- 

5 
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C1.10. That 	the 	applicant begs to state that 	the aforesaid 

i inpugned committee is a non-speaking one and same depicts total 

n application of mind by the respondents. 	It has been stated in 

e 	impugned committee dated 27.12.2000 that the said committee 

rified all 	the records which were called 	for 	from the units and 

diffices 	were 	taken into consideration while 	passing the 	said 

hapuqned order. 	It 	is pertinent to mention 	here that 	in case 	of 

Me pre-sent applicant also, 	in the said committee called for 	the 

rpords maintained 	by the office urgently and 	acting on 	such 

directions the concerned authority communicated all 	the relevant 

1! d§cuments indicating 	his date of entry and days 	of 	continuous 

wOrk through fax message. 

Copies 	of 	the communications 	made by 	the 

concerned authority are annexed herewith 	and 

marked as Annexure--9,Lall 

I 
4 	 That the applicant begs to state that although the 

iapugned 	order 	the respondents have 	mentioned 	regarding 

v rification of all the records but the records (Annexure-9 

1-0,11y) have not been taken in to consideration wherein the 

J_',spondent No.5 himself certified the days of work pertaining to 

piesent applicant. Had those records been taken in to 
I 

cdi insideration, the occasion of issuance of impugned order could 

nd have arisen. 

4j 
; 
12. 	That the applicant begs to state that the reason 

co ~ltained in the aforesaid impugned order depicts total non 

i cat ion app 	 of mind. The crux of the reason contained in the 

imumgned order is his discontinuation and non continuation as 

CzN'Jual worker on the crucial date i.e. 1.8.98. The respondents Jhahe not mentioned regarding his completion of 240 days of 
i 

6 
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, continuous and qualifying service right from 1995. 

!4.13. 	That the applicant begs to state that in the impugned 

lorder the respondents have rejected the claim of the applicant 

for grant of temporary status under the scheme on the ground that 

~ he was not in employment as on I.S.98. The respondent while 

!issued the impugned order took in to consideration the order 

Idated 1.9.99 and misconstrued the same taking in to consideration 

Ithe cut of date of 1.9.99 purportedly. In the aforesaid order 

!dated 1.9.99 it has categorically mentioned that the benefit of 

!scheme of 1989 will be available to the casual workers illegible 

!as on 1.8.98 meaning thereby a casual worker will have to 

,complete 240 days of continuous work prior to I.S.98. No where it 

!has been mentioned that for getting the benefit of the scheme of 

1989 one should have been in employment as on I.S.98. in fact, 
i 
!the present applicant is in emljoiewwr& tULJ1__date but the t 

Tespondents deliberately have changed his nomenclature so that he 

ican not claim the benefit of the scheme. Admittedly the applicant 

1has completed 240 days of continuous service each year w.e.f. 

1995 and he was very much in employment till the date of filing 

If the OA. It is therefore, the applicant is entitled to get all 

I 
 the benefit enumerated in the scheme of 1989 and its subsequent 

i barification issued from time to time. 

That the applicant begs to state that the respondents 

have acted illegally in issuing the impugned order dated 

P7.12.2000 as the said order has been issued prior to the 
i 
judgement and order pas sed by the Hon'ble Tribunal in OA 

No.289/99. The respondents have acted in haste to avoid contempL 

proceeding likely to be initiated against them and thereby ,  

committed mistakes. The aforesaid mistake of imputation of 

7 
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I 

Onother cut of date i.e. 1.8-98 came to notice of the concerned 

authority and clarifying the aforesaid stand, communication are 

Moing on for verification of the same.To that effect mention may 

he made of communication dated 15.1.2001, 15.2.2001 and 

12.3.2001 by which emphasis have been made mainly on three 

1 
aspects- (a) engagement as on 1.8.98, (b) discontinuation of 

service and (c) mistake committed in sending the name of the 

lasual workers during 1998. Emphasis has also been made for I t 

elaxation of those condition. 

Copies of the aforesaid communication dated 

15.1.2001 F 	13.2.2001 and 	22.3.2001 	are 

annexed herewith and marked as Annexure-10. 

a n 

4
.4 15. 	That the applicant begs to state that the action on the 

phrt of the respondents are very much contradictory and same is 

v folative of Annexure-1 judgement passed by the Hon'ble Apex 

Court and the scheme of 1989. In the scheme of 1989 it has been 

cptegorically mentioned that the scheme will be effective w.e.f. 

1M.89 onwards. On the other hand the Hon'ble Apex Court in its 

Apnexure-I judgement specified the eligibility criteria for grant 

ot temporary status as one year continuous service without 

ml, I  pntioning any cut of date. However, the respondents ignoring all 

the above condition, has issued the impugned order which is not 

sustainable in the eye of law and liable to be set aside anc 

I 

lashed. 

Q 
i 
 16. 	That the applicant begs to state that the respondents 

hAve acted illegally in not considering the case of the applicant 

A:r grant of temporary status, taking in to consideration certain 
Prelevant fact which are self contradictory and violative of the 
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Apex Court judgement. The respondents by issuing the orders dated 

1.-J.1.2001 , 15.2.2001 and 22.3.2001 has highlighted the fact that 

tuere are numbers of vacancies still in existence in Assam Circle 

Ol d process is going on to fill them by out siders ~ In that even 

OT the matter, the applicant prays for an interim order directing 

tit e respondents to keep one post vacant for the applicant durfng 

~il ~ 
tine pendency of the OA. 

5, GROUNUS  FOR RELIEF WITH LEGAL.fROVISION: 

5.1 1. 	For that the action/inaction on the part of the 

Ir6spondents y  in not granting the benefit of the scheme of 1939 to 

the present applicant is illegal, arbitrary and violative of 

P 

I  

flinciples of Administrative fairplay and hence same is liable to 

be set aside and quashed. 

M 
1 
 2. 	For that the respondents ought to have extended the 

binefit of the said scheme to the present applicant taking in to 

I  !I c Insideration his initial 
. 
entry and days of continuous work as d 

A flected. in Annexure-9 colly. Having not done 	so, 	the 

respondents have committed illegalities and therefore, the 

i-Alpugned order dated 27.12.2000 is not sustainable in the eye of 

law and liable to be set aside and quashed. 

5 	 For that the respondents have acted illegally in not 

e,tending the benefit of 1989 scheme taking in to consideration 

t@e Apex Court judqement and 1989 scheme and its subsequent 

chrification issued from time to time. 

5 
1  
M For that 	the 	respondents have 	acted 	illegally 	in 

issuing the impugned order which is contrary to the 	scheme 	of 

lQ39 
J 

and its subsequent clarification issued from time 	to 	time 

'D 

31-7 
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;! 

and hence same is not sustainable in the eye of law and liable to 

be set aside and quashed. 

5.5. 	For that similarly situated employees like that of the 

:applicant are still getting the benefit of scheme and hence it is 

the duty of the respondents to extend the benefit of the said 

:scheme to him without requiring him to approach the doors of the 

Yourt again and again. 

''.G. 	For that in any view of the matter the action/inaction 

bf the respondents are not sustainable in the eye of law and 

liable to set aside and quashed. 

The applicant craves leave of this Hon'ble Tribunal to 

advance more grounds both legal as well as factual at the time of 

hearing of the case. 

'S.DETAILS,OF REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted all 

the remedies available to them and there is no alternative remedy 

available to him. 

MATTERSI  --PRE  IOUSLYEILED OR PENDING IN ANY OTHER COURT: 

The applicant further declares that he has not filed 
I 

previously any application, writ petition or suit regarding the 

igrievances in respect of which this application is made before 

any other court or any other Bench of the Tribunal or any other 

authority nor any such application writ petition or suit is 

pending befoTe any of them. 

1
8. RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, the 

Applicant most respectfully prayed that the instant application 

be admitted records be called for and after hearing the parties 

On the cause or causes that may be shown and on perusal of 

10 



~Vecords, be grant the following reliefs to the applicant: 

; .1. 	To direct the respondents to extend the benefit of the 

"cheme of 1989 to the applicant with all consequential service 

en(--:- f its . 

To set aside and quash the impugned order dated 

W/.12-2000 with a further direction to regularise the service of 

1
phe applicant with retr ospective effect within all consequential 

service benefits. 

Cost of the application. 

W.4. 	 Any 	other 	relief/reliefs to which the 	applicant is 

entitled 	to 	under the facts and circumstances of the 	case and 

deemed fit and proper. 

9. 	INT R1111 ORDER P 	jer- n FOR: 

Pending disposal of the application the applicant prays, 

for 	an 	interim order 	directing the respondents to keep one post 

$acanz 	with 	a 	further 	direction to allow him to 	continue as 

asual worker. 

110. 

PART  I  C-1.1-ARS OF THE 	I OP - 0. 

I. I.P.O. No. 

Date 

Payable at 
	

Guwahati. 

1~12. LIST OF EtJCLOSURES. 

As stated in the Index. 
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VERIFICATION 

1, Shri Deo Kumar Rai, son of Ram Bilash Rai, aged 

a out ..... years, redident of Mat hgharia No.11, P.0 Noonmati, 

qpwahati-30, do hereby solemnly affirm and verify that the 

Aatements made in paragraphs ........ a r e true 

to my k.nowledge and those made in paragraphs 9 N MI ............ 

afe also true to my legal advice an d the rest are my humble 

SU13MIS5ion before the Hon'ble Tribunal. I have not suppressed any 

material facts of the case. 

And I sign on this the Verification on this .  the 	day 

gilbof 2M01. 

Signature. 
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ANNEXURE-1 

CIRCULAR NO. 1 
GOVERNMENT OF INDIA 

DEPARTMENT OF TELECOMMUNICATIONS 

STN SECTION 

W. 269-10/89-STN 	 New Delhi 7.11.89 

The Chief General Managers y  Telecom Circles 
M.T.H.1 New Delhi/Bombay, Metro Dist.Madras/ 
Calcutta. 
Heads of all other Administrative Units. 

ubject : Casual Labourers (Grant of Temporary Status and 
Regularisation) Scheme. 

I 	 Subsequent to the issue of instruction 	regarding 

I
d egularisation of casual labourers vide this office letter 
o.269-29/87-STC dated 18.11.88 a scheme for conferring temporary 

status on casual labourers who are currently employed and have 

tendered a continuous service of at least one year has been 
approved by the Telecom Commission. Details of the scheme are 
furnished in the Annexure. 

11 	 Immediate 	action may kindly be taken to 	confer 
emporary status on all eligible casual labourers in accordance 
ith the above scheme,. 

In this connection , your kind attention is invited to 
etter No.270-6/84-STN dated 30.5.85 wherein instructions were 
ssued to stop fresh recruitment and employment of casual 
abourers for any type of work in Telecom Circles/Districts. 
asual labourers could be engaged after 30.3.85 in projects and 
lectrification circles only for specific works and on completion 
f the work the casual labourers so engaged were required to be 
etrenched. These instructions were reiterated in D.0 letters 
o.270-6/84-STN dated 22.4.87 and 22.5.87 from member(pors.and 
ecretary of the Telecom Department) respectively. According to 
he instructions subsequently issued vide this office letter 
o.270-6/84-STN dated 22.6.88 fresh specific periods in Projects 
nd Electrification Circles also should not be resorted to. 

. 

2 .2. 	In view of the above instructions normally no casual 
labourers engaged after 30.3.85 would be available for 

[consideration for conferring temporary status. In the unlikely 
Wvent of there being any case of casual labourers engaged after 
Q.3.85 requiring consideration for conferment of temporary 
.status. Such cases should be referred to the Telecom Commission 

ith relevant details and particulars regarding the action taken 
...gainst the officer under whose authorisation/approval the 
irregular engagement/non retrenchment was resorted to. 

.13. 	No Casual Labourer who has been recruited after 30.3.85 
hould be granted temporary status without specific approval from 
his office. 

14 



:iWon

The scheme 	finalised in the Annexure 	has 	the 
:e of Member (Finance) of the Telecom Commission vide No s - dated 27.9.89. 
Necessary instructions for expeditious implementation 

f the scheme may kindly be issued and payment for arrears of 
ages relating to the period from 1.10.89 arranged before 
1.12.89. 

sd/= 

ASSISTANT DIRECTOR GENERAL (STN). 

DPY to. 

.S. to MDS (C). 

.S. to Chairman Commission. 

mber (S) / Adviser (HRD). GM (IR) for information. 
G/SEA/TE -11/IPS/Admn. I/CSE/PAT/SPB-I/SR Secs. 

11 recognised Unions/Associations/Federations. 

sd/= 

ASSISTANT DIRECTOR GENERAL (STN). 

15- 



ANNEXURE.2 

SUAL LABOURERS (GRANT OF TEMPORARY STATUS AND REGULARISATION) 
HEME. 

This scheme shall be called "Casual Labourers( Grant of 
mporary Status and Regularisation ) Scheme of Department of 
lecommunication. 1989'' 

This scheme will come in force with effect from 
IM.89. onwards. 

This scheme is applicable to the casual labourers 
ployed by the Department of Telecommunications. 

The provisions in the scheme would be as under. 

AP 	Vacancies in the group D cadres in various offices of the 

Igu
epartment of Telecommunications would be exclusively filled by 

larisation of casual labourers and no outsiders would be 4 
appointed to the cadre except in the case of appointment on 
c

1
cimpassionate grounds, till the absorption of all existing casual 

,

bourers fulfilling the eligibility qualification prescribed in 

:
he relevant Recruitment Rules. However regular Group D staff 

r . - ndered surplus for any reason will have prior claim for absorp-

tPon against the existing/future vacancies.In the case of illit-.- 
d,ate casual labourers,the regularisation will be considered only 
412ainst those posts in respect of which illiteracy will not be an 
impediment in the performance of duties.They wouldbe allowed age 
r laxation equivalent to the period for which they had worked 

5Itinuously as actual labour for the purpose of the age limit 
fescribed for appointment to the group D cadre, if required.Out 

side recruitment for filling up the vacancies in Or. D will be 
p6rmitted only under the condition when eligible casual labourers 
Ate NOT available. 

Till regular Group D vacancies are available to absorb all 
e casual labourers to whom this scheme is applicable, the 
sual labourers would be conferred a Temporary Status as per ,  
e details given below. 

Thmporary St 

Temporary status would be conferred on all the casual la.- 
urers currently employed and who have rendered a continuous 
rvice at least one year, out of which they must have been 
gaged on work for a period of 240 days (206 days in case of 
fices observing five day week). Such casual labourers will be 
signated as Temporary Mazdoor. 

Such conferment of temporary status would be without 

brence to the creation / availability of regular Gr, D posts. 11 
Conferment of temporary status on a casual labourers would 

At involve any change in his duties and responsibilities. The 

Igagement will be on daily rates of pay on a need basis. He may 
6 deployed any where within the recruitment unit/territorial 

ndircles on the basis of availability of work. 

) Such casual labourers who acquire temporary status will not, 
wever be brought on to the permanent establishment unless they 
e selected through regular selection process for Or. posts. 

16. 
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I t',- . 	Temporary status would entitle the casual labourers to the 
following benefits 

Wages at daily rates with reference 
4 

pay scale of regular Gr,D officials inclu 

Benefits in respect of increments 
Admissible for every one year of service 
ff duty for at least 240 days (206 days in administrative offices 
observing 5 days week) in the year. 

Leave entitlement will be on a pro-rata basis one day for 
very 10 days of week.Casual leave or any other leave will not be 

Admissible. They will also be allowed to carry forward the leave 
it their credit on their regularisation. They will not be enti 
Wed to the benefit of encasement of leave on termination of 
services for any reason or their quitting service. 

Counting of 50 % of service rendered under Temporary Status 
for the purpose of retirement benefit after their regularisation. 

After rendering three years continuous service on attainment 
Of temporary status, the casual labourers would be treated at par 
Oith the regular Gr. D employees for the purpose of contribution 
to General Provident Fund and would also further be eligible for 
the qrant of Festival Advance/ food advance on the same condition 
is Are applicable to temporary MY employees, provided they 
furnish two sureties from permanent Govt. servants of this De-- 
artment. 

Q Until they are regularised they will be entitled to Produc-- 
rivity linked bonus only at rates as applicable to casual labour. 

-4. 	 No benefits other than the specified above will be Q 
Q- dm1s%- 1ble to casual labourers with temporary status. 

8~ . 	 Despite conferment of temporary status,the offices of a 
casual labour may be dispensed within accordance with the rele--- 
Ypnt provisions of the industrial Disputes Act.1947 on the ground 
Of availability of work. A casual labourer with temporary status 

Van quite service by giving one months notice. 

If a labourer with temporary status commits a miscon-- 
ct and the same is proved in an enquiry after giving him reaso-

H.6, ble opportunity, his services will be dispensed with. They,will 
nht be entitled to the benefit of encasement of leave on termina.- 
Sion of services. 

The Department of Telecommunications will have the 

Swer to make amendments in the scheme and/or to issue instruc--- 
t4ons in details within the framing of the scheme. 

to the minimum of the 
ding DA,HRA, and CCA. 

in pay scale will be 
subject to performance 

17 
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ANNEXURE-3. 

EXTRACT. 

::ASUAL LABOURERS (GRANT OF TEMPORARY STATUS AND REGULARISATION 
3CHEME. 

40.66-52/92-SPB/l 
	

dated 1.11.95. 

I am directed to refer to the scheme on the above 
;ubject issued by this office vide letter No 45-95/87 SPB-I dated 
2.4.91 and 66-9/91-SPB-1 dated 30.11.92 as per which full time 
:asual labourers who were in employment as on 29.11.89 were 
?ligible to be conferred "temporary status" on satisfying other 
Jigibility conditions. 

The question of extending the benefit of the 
icheme to those full time casual labourers who were engaged 
I 

recruited after 29.11.89 has been considered in the office in 
;he light of the judgement of the CAT Earnakulam Bench delivered 

xn 13.3.95 in O.A. No 750/94 . 

It has been decided the full time casual labo6rers 
-ecruited after 29.11.89 and up to 10.9.93 may also be considered 
?or the grant of benefit under the scheme. 

This issue with the approval of I.S and F0. vide 

)y. No 2423/95 dated 9.10.95. 

le 



IN THE'CENTRAL ADMINISTRATIVE TRIBUNAL 

GUINAHATI BENCH 

Original Application No.289 of 1999 

Date.of decision: This the 10th day of January 2001 

The Hon'ble Mr justice D.N. Chowdhury, Vice-Chairm,an 

1'. Shri Tapan Das, Casual Worker, 
At present working under S.D.O. Cable/11, 
Tinsukia, Assam. 

2. All India Telecom Employees Union, 
Line Staff and Group 'D' employees, 
Assam Circle, Guwahati 
(Represented by' Shri J.N. Mishra, 

...... Applicants Circle Secretary). 

By Advocates Mr B.K. Sharma, Mr S. Sarma and 
Mr U.K. Goswami. 

versus 

. , The Union of India, represented by 
The Secretary to the Government of India, 
Ministry of Communication, 
Government of India. New Delhi 

he Chairman, Telecom Commission, 
ew Delhi. 

e Chief General Manager, 
ssam Telecom Circle, 
lubari, Guwahati. 

The Chief General Manager, 
/' TaSk. F&C

, 

 e, 
Guw- ahati. —  

The General Manager, Telecom, 
Silchar. 

The General Manager, Telecom, 
Assam, Kamrup District, 

Ulubari, Guwahati. 

The Telecom District Manager, 
Department of Telecommunication, 
Dibrugarh, Assam.., 	 ...... Respridents 

By Advo ~dat e Mr B.S. Basumatary, Addl. C.G.S.C. 



A. 	 (-V 

OR DER 
 (ORAL) 

CHO)YDHURY.J.  ~V.C,) 

This matter pertains to the conferring 
of the benefit o f 

lemporary status and regularisation 
Of the applicants cited in Annexure 

A,* who are thirtyfive in number. 

2 	Heard Mr S. 
Sarma, learned counsel for the applicants and 

Mr.B.S.Basumatary, learned 
Addl. C.G.S.C. M 

r 

S. Sarnia in. support o f 
his contention 

~

referred' to the decision of the Supreme Court in W
r i t  Pe 

I tition No.1280 of 1989, 
Ram Gopal and others vs. Union Of India 

and others alongwith Writ Petition No.124 
6 - Of 1988 and other like matters, by 

which the Supreme Court directed the respondents to prepare a 

Scheme on a rational basis absorbing as far as practical persons who 

have continuously, worked for more than 
o  ne year in the Telecom .-Yepartrne-nt. Pera"a.-: ~ 

thereto, a --Scheme - was prep-@-
red and the applica 

. 
nts 

fulfilled the norms enjoined in the Scheme.. Like matters 
h5:,- cilreacy 

Jbeen adjudicated upon by 
this Tribunal including 'O.A.Nos.299 

ZA  

/1996 and 3QN96 disposed of on 1 3.8.1997. A% 

gi  considering all aspects of the matt —1 	 er a 

' 

nd upon .  hearing the 
Counsel for the. parties, I am Of the, view that the present 

ts are ~

also entitled to get the benefit 
Of the Scheme' prepared 

e Department of Telecommunication. The respondents 

directed to provide similar 	
u) therefore, 

benefits to the applicants and Pass appropriate 

orders within a period of two months from the date 
of rec 

order. 	
eipt Of the 

.4. 	
The application is accordingly disposed 

of. There shal be no order as to costs. 	 however 

Carfif-led to be truc  C,60 

Sd/—VICE CHAIRMAN 21scoory Meet (J) 
ayqqm eirw-, fl ! 	~ft  - 	

I __ — _ 

Gentrai Adrnlw -.~t - ztive TrIbu"M 
nkm 

Guvvahat! %* ,!ch. G!,wahm!-O 

P! , V/ ; 4, :". 
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ANNEXURE-5. 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.299 of 1996. 

and 

302 of 1996. 

Date of order : This the 13th day of August,1997. 

J4stice Shri D.N.Baruah, Vice-Chairman. 
1 	~~ 

~ 11.1 	 O.A.W.299 of 1996 

All India Telecom Employees Union, 

Llne Staff and Group-D, 

,Aqsam Circle, Guwahati & Others. 	....... Applicants. 

Versus 

~ Uoion of India & Ors. ...... Respondents. 

A 

O.A. No.302 of 1996. 

All India Telecom Employees Union, 

Li ne Staff and Group-D 

As am Circle, Guwahati & Others. ...... Applicants. 

Versus -- 

Unildon of India & Ors. ...... Respondents. 

11rocate for the applicants ;Shri 	B.K. Sharma 

Shri 	S. Sharma 

A004- 8te for the respondents : 	Shri A.K. 	Choudhury 

~!~ Addl.C.G.S.C. 

ORDEOR 

H  J .  (V  . C . ') 

Both the applications involve common question of law 

similar facts. In both the applications the applicants have 

19 

A  car. JV I 
~ , 



Oraved for a direction to the respondents to give them certain 

Ineriefits which are being given to their counter parts working in 

the Postal Department. The facts of the cases are g 

O.A. No.302/96 has been filed by All India Telecom 

Enployees Union, Line Staff and Group-D, Assam Circle, Guwahati, 

Ir presented by the Secretary Shri J.N.Mishra and also by Shri 

Upen Pradhan, a casual labourer in the office of the Divisional 

figineer, Guwahati. In O.A. 299/96, the case has been filed by 

tie same Union and the applicant No.2 is also a casual labourer. 

e applicant No.1 in O.A. No.299/96 represents the interest of 

the casual labourers referred to Annexure-A to the Original 

Alplication and the applicant No.2 is one of the labourers in 

Alinexure-A. Their grievances are 

2i:, 	 They are working as casual labourers in the Department 

Telecom under Ministry of Communication. They are similarly 

satuated with the casual labourers working in the Department of 

P stal Department under the same Ministry. Similarly the members 

0 the applicant No I are also casual labourars working in the 

tilecom Department. They are also similarly situated with their 

i clunter parts in the Postal Department.They are working as casual 

Abourers. However the benefits which had been extended to the 

c1sual labourers working in the Postal Department under the 

M nistry of Communications have not been given to the casual 

f 

11 bourers of the applicants Unions. The applicants state that 

,pursuant to the judgment of the Apex Court in daily rated casual 

Qbourers employed under Postal Department vs. Union of India F& 

Drs. reported in (1988) in sec.122 the Apex Court directed the 

Idipartment to prepare a schame for absorption of the casual 

1 14bourers who were continuously working in the department for 

mqre than one year for giving certain benefits. Accordingly a 

~heme was prepared by the Department of Posts granting benefit 

20 
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to the casual labourers who had rendered 240 days of service in a 
i 

0- ar. Thereafter many writ petitions had been filed by the casual 

labourers Y working under the department of Telecommunication 

b 
i  efore the Apex Court praying for directing to give similar 

bhehts to them !!! I 	 as was extended to the casual labourers of 

D'partment Of Posts. Those cases were disposed of in similar I 

t 1 rms as in the judgment of Daily Rated Casual Labourers(Supra). 

A . e Apex Court, after considering the entire matter directed the 

Q
B partment to give the similar benefit to the casual labourers 

001 

 rking under the Telecom Department in similar manner. Pursuant 

the said judgment the Ministry of Communication prepared a 

is8 I  heme known as "Casual Labourers (Grant of Temporary Statqs and 

)''Ejularisation)Scheme" on 7.11,89, Under the said scheme certain 
b e e f i t 1-, Rd 

been granted to the casual labourers such as confer---- 

ei't of temporary Status, Wages and Daily Rates with reference to 

th& minimum of the pay scale etc. Thereafter, by a letter dated 
,713.93 

certain clarification was issued in respect of the scheme 

which it had been stipulated that the benefits of the scheme 

'hi Uld 
be confined to the casual labourers engaged during the.. 

pe iod from 31,3,1995 
to 22.6.1988, On the other hand the casual 

labDurers worked in the Department Of Posts as on 21.11,1989 were 

,51 - ible for temporary Status. The time fixed as 21 -11.1989 had 

een further extended Pursuant to a judgment of the Ernakulam 

nth 1 ~ Of the Tribunal dated 13.3.1995 passed in O.A.No.750/94 
P 

1~  UK uant to that judgment, the Govt,of India issued a letter 

d..t?d 1 .11-93 conferring the benefit of Temporary Status t o  th..- 

cas, 
Tal labourers. The present applicants being employees under 

the: Telecom Department under the Ministry of Communication also 

~~ gep before the concerned authorities that they should also be 

9' 	 benefit. sil ver same 	 In this connection the casual employees 

Ibmitted a representation dated 29.12.1995 before the Chairman 

L 

2 t 



,jelecom Commission, New Delhi but to the knowledge of the appli- 

I 
cant the said representation has not been disposed of. Hence the 

present application. 

3~11 	 O.A.299/96 is also of similar facts. The grievances of 

U

~~ 

ie applicants are also same. 

4. 	 Heard both sides, Mr.B.K.Sharma, learned 	Counsel, 

alpearing on behalf of the applicants in both the cases submits 

Qat the Apex Court having been granted the benefit of temporary 

status and regularisation to the casual labourers, should also be 

made available to the casual labourers working under Telecom 

Department under the same Ministry. Mr.Sharma further submits 

A t the action in not giving the benefits.to  the applicants is 

unfair and unreasonable. Mr.A.K.Choudhury, learned Addl.C.G.S.0 

fJr respondents does not disput 
. 

e the submission of Mr.Sharma. He 

su3mits that the entire matter relating to the regularisation of 

cAsual labourers are being discussed in the J.C.M level at New 

De , hi, however, no discision has yet been taken.In view of the 

I Elm of the opinion that the present applicants who are 

similarly situated are also entitled to get the benefit of the 

sc,peme of casual labourers (grant of temporary Status and Regu--- 

la isation) prepared by the Department of Telecom. Therefore, I 

difect the respondents to give the similar benefit as has been 

exlended to the casual labourers working under the Department of 
i 

D0111 -ts as per Annexure-Win O.A.1302/96) and Annexure-4 	(in 

KH.No.299/96) to the applicants respectiv ely and this must be 

jo(e as early as possible and at any rate within a period of 3 

from the date of receipt copy of this order. 

However,considering the entire facts and circumstances 

Wthe case I make no order as to costs. 

Sd/- Vice Chairman. 



ANNEXURE-6. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 
GUWAHATI BENCH 

Original Application No.107 of 1998 and others. 
Date of decision : This the 31 st day of August 1999. 

The Hon?ble Justice D.N.Baruah, Vice-Chairman. 

The Hon'ble Mr.G.L.Sanglyine, Administrative Member. 
0 

1. ~ O.A. No.107/199e 
Shri Subal Nath and  27 others. 	........ Applicants. 
By Advocate Mr. J.L. Sarkar and Mr. M.Chanda 

versus - 
The Union of India and others. 	........ Respondents. 
By Advocate Mr. B.C. Pathak, Ad dl. C.G.S.C. 

O.A.  No.112/199B 
All India Telecom Employees Union, 
Line Staff and Group- D and another ....... Applicants. 
By Advocates Mr.B.K. Sharma and Mr.S.Sarma. 

- versus - 
Union of India and others I ........ Respondents. 
By Advocate Mr.Mr.A.Deb Roy, Sr. C.G.S.C. 

O.A.No.  114/1991P 
All India Telecom Employees Union 
Line Staff and Group-D and another . 	.... Applicants. 
By Advocates Mr. B.K. Sharma and Mr. S.Sarma. 

- versus - 
The Union of India and others ..... Respondents. 
By Advocate Mr. A.Deb Roy, Sr. C.G.S.C. 

- 	p / I -4c-l 'o 4. 0-  A.  Non !  12i  Q, . 

jhri Bhuban Kalita and 4 others. 	....... Applicants. 
By Advocates Mr. J.L. Sarkar, Mr.M.Chan&-., 
and Ms.N.D. Goswami. 

versus - 
'The Union of India and others. 	...... Respondents. 
~~ By Advocate Mr.A.Deb Roy, Sr. C.G.S.C. 

W. I D.A.No.120/1998 
3hri Kamala Kanta Das and 6 others . ..... Applicant. 
By Advocates Mr. J.L. Sarkar, Mr.M.Chanda 
and Ms. N.D. Goswami. 

- versus - 
The Union of India and Others 	 Respondents. 
By Advocate Mr.B.C. Pathak, Addl.C.G.S.C. 

O.A.No.131/1993 
All India Telecom Employees Union and another ... Applicants. 
By Advocates Mr.B.K.Sharma, Mr.S.Sarma and Mr.U.K.Nair. 
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- versus - 
he Union of India and others. 	Respondents. 
y Advocate Mr. B.C. Patha, Addl.C.G.S.C. 

11 India Telecom Employees Union 
ine Staff and Group-D and 6 others. 	..... Applicants. 
y Advocates Mr.B.K.Sharma, Mr.S.Sarma and 
r.U.K.Nair. 

- versus - 
he Union of India and others 	Respondents., 
y Advocate Mr.A.Deb Roy, Sr. C.G.S.C. 

. A --No . 13611998 
11 India Telecom Employees Union, 
ine Staff and Group-D and 6 others . ..... Applicants. 
y Advocates Mr.B.K.Sharma, Mr.S.Sarma and Mr.U.K.Nair. 

- versus - 
he Union of India and others . ....... Respondents. 
y Advocate Mr.A.Deb Roy, Sr.C.G.S.C. 

11 India Telecom Employees Union, 
ine Staff and Group-D and another ...... Applicants. 
y Advocates Mr.B.K.Sharma, Mr.S.Sarma 
nd Mr.U.K.Nair. 

- versus - 
he Union of India and others 	..... Respondents. 
y Advocate Mr.A.Deb Roy, Sr.C.G.S.C. 

D.A. No.142/1998 
All India Telecom Employees Union, 
!Civil Wing Branch. . 	 ......... Applicants. 
lBy Advocate Mr.B.Malakar 

versus 
The Union of India and others. 	...... Respondents. 
fy Advocate Mr.B.C. Pathak, Addl. C.G.S.C. 

.......... 

I 
	

0 . A . N --j .  14 5 /  1. '93" - 
Shri Dhani Ram Deka and 10 others. 	..... Applicants 
By Advocate Mr.I.Hussain. 

J 	- versus - 
The Union of India and others. 	..... Respondents. 
By Advocate Mr.A,Deb Roy, Sr. C.G.S.C. 

12. O.A.No.  192/1998 
All India Telecom Employees Union, 
Line Staff and Group-D and another ...... Applicants 
By Advocates Mr.B.K. Sharma, Mr.S.Sarma 
and Mr.U.K.Nair. 

-versus-- 
The Union of India and others ...... Respondents 
By Advocate Mr.A.Deb Roy, Sr.C.G.S.C. 
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3. LO.A.W4 223/199 
1:20  ~i 

All India Telecom Employees Union, 
Line Staff and Group-D and another ..... Applicants 
By advocates Mr. B.K.Sharma and Mr.S.Sarma. 

versus -- 
The Union of India and others 	Respondents. 
By Advocate Mr.A.Deb Roy, Sr.C.G.S.C. 

qqP QQ.No.269/1  A 
All India Telecom Employees Union, 
Line Staff and Group-D and another ..... Applicants 
By advocates Mr. B.K.Sharma and Mr.S.Sarma, 
Mr.U.K.nair and Mr.D.K.Sharma 

versus - 
i 	The Union of India and others 	Respondents. 

--cate MrO.C-Pathak j Addl. Sr.C.G.S.C. By Advj: 

1 293/1998 
All India Telecom Employees Union, 
Line Staff and Group-D and another ..... Applicants 
By advocates Mr. B.K.Sharma and Mr.S.Sarma, 
and Mr.D.K.Sharma. 

- 
Versus - 

! 	I
The Union of India and others 	Respondents. 
By Advocate Mr.B.C.Pathak,Addl. Sr.C.G.S.C. 

0  R  D E  R 

W. C. :) 
All the above applicants involve common question of law 

aO similar facts. Therefore, we propose to dispose of all the 

a Jove applications by a common order. 

2.11 	The All India Telecom Employees Union is a recognised 

on of the Telecommunication Department. This union takes up 

th, Q cause of the members of the said union. Some of the appli--- 

Ai  nts were submitted by the said union, namely the Line Staff and 

Group-D employees and some other applicantion were filed by the 

casual employees individually. Those applications were filed as Il 
th I 

 casual employees engaged in the Telecommunication Department F 
cate,  to know that the services of the casual Mazdoors under the. 

relpondei-Its were likely to be terminated with effect from 

1.1.1998. The applicants in these applications, pray that the 

re,pondents be directed not to implement the decision of termi--- 

N9 
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Q ing the services of the casual Mazdoors . but to grant 	them 

milar benefits as had been granted to the employees under the 

Apartment of Posts and to extend the benefits of the scheme, 

namely casual Labourers (Grnt of Temporary Status and Regularisa.- 

Won) Scheme of 7.11.1998, to the casual Mazdoors conceerned 

01 
1 
 A.s, however, in O.A. No.269/1998 there is no prayer against 

e order of termination. In O.A. No.141/1998, the prayer is 

against the cancellation of the temporary status earlier granted 

~ td! the applicants having considered their length of services and 

JQ being fully covered by the scheme. According to the appli 

IcAnts of this O.A., the cancellation was made without giving any 

~ Jtice to them in complete violation of "he principles of natural 

jol"tice and the rules holding the field. 

The applicants state that the casual Mazd000rs have 

be i n continuing their service in different office in the Depart-

of 
1 
 nt Cif  Telecommunication under Assam Circle and N.E. Circle. The 

!Gqj~q.of India, Ministry of Communication made a scheme known as 

Calual Labourers (Grant of Temporary Status and Regularisation) 

Pc$eme. This scheme was communicated by letter No.269-10/S%STI ~4 

Waied 7/11/89 and it came in to operation with effect from 1989. 

freptain casual employees had been given the benefits under the 

Wah scheme, such as conferment of temporary status, wages and 

ally wages with reference to the minimum pay scale of regular - 

roup-D employees including D.A. and HRA> Later on, by letter 

daled 17.12.1993 the Government of India clarified that the 

enefits of the scheme should be confined to the casual employees 

4h9j were engaged during the period from 31.3.1985 to 22.6.1988. 

f-0, 1
yver, in the Department of Posts, those casual labourers who 

werls engaged as on 29.11.89 were granted the benefits of tempo-

IQ status on satisfying the eligibility criteria. The benefits 

v,ere further extended to the casual labourers of the Department 
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f Posts as on 10.9.93 pursuant to the judgement of the Ernakulam, 

Ejench of the Tribunal passed on 13.3.1995 in O.A. No.750/1 094. 
1 	 -1 

the present applicants claim that the benefits extended to the 

Clasual employees working under the Department of Posts are liable 

"s be extended to the casual employees working in the Telecom 

D.5partment in view of the fact that they are similarly situated. 

A - nothing was done in their favour by the authority they ap-

p oached this Tribunal by filing O.A. No.s 302 and 229 of 1996. 

This Tribunal by order dated 13.8.1997 directed the respondents 

give similar benefits to the applicants in those two applica 

tions as was given to the casual labourers working in the De-

13 ,.~,.rtment Of Posts. It may be mentioned here that some of the 

cill .sual employees in the present O-A-s were applicants in 

31A.Nos.302 and 229 of 1996. The applicants state that instead of 

with the direction given by this Tribunal, their 

3 rvices were terminated with effect from 1.6-1998 by oral order. 

Qcording to the applicants such order was illegal and contrary 

3C 
~i  the rules. Situated thus the applicants have approached this 

T ibunal by filing the present O.As. 

At the time of admission of the applications, this 

ibunal passed interim orders. On the strength of the interim 

:ir,ders passed by this Tribunal some of the applicants are still 

to rking. However, there has been complaint from the applicants of 

o -  the O.A.s that in spite of the interim orders those were 

OV given egffect to and the authority remained silent. 

The contention of the respondents in all the above O.As 

5 1  that the Association had no authority to represent the SI-1 

a! led casual employees as the casual employees are not members 

f! the union Line Staff and Group-D. The casual employees not 

eing regular Government servant are not eligible to become 

I 
embers or office bearers to the staff union. Further 	the re- I 	 p 
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pondents have stated that the names of the casival employees 

urnished in the applicantions are not verifiable, because of the 

1[

ack of particul ars. The records, according to the respondents, 

Oveal that some of the casual employees were never engaged by 

t he Department. In fact, enquiries in to their' engagement as 

c asual employeepsare in progress. The respondents justify the 
i 

a Ition to dispense with the services of the casual employees on 

the ground that they were engaged purely on temporary besis for 

s ec al requirement of specific work. The respondents further 

plate that the casual employees were to be disengaged when there 

w s no further need for continuation of their services. Besides, 

tje respondents also state that the present applicants in the 

0 Ms were engaged by persons having no authority and without 

A llowing the formal procedure for appointment/engagement. Ac--- 

Arding to the respondents such casual employees are not entitled 

b: re-engagement or regularisation and they can not get the 

A
i 
I  
nefit of the scheme of 1989 as this scheme was retrospective l~ 

. k d not prospective. The scheme is applicable only the casual 

eam 
I 
:Ioyees who were engaged before the ' scheme came in to 	effect. 

Th, ~E 	respondents further state that the casual employees of, the 

Telecommunication Department are not similarly placed as those of 

th 

, 

e.-  Department of Posts. The respondents also state that they 

hy ~ve approached the Hon'ble Gauhati High Court against the order 

oJ 
I 
 the Tribunal dated 13.8.1997 passed in O.A. No.302 and 229 of 

19P6. The applicants does not dispute the fact that against the 

order of the Tribunal dated 13.8.1997 passed in O.A. Nos.302 and 

2 - i ~V~E)  Of 199G- the respondents have filed writ application, before 

th!~ Hon'ble Gauhati High Court. However according to the appli- 
I 	I 
caits no interim order has been passed against the order of the 

Fribunal - 

We have heard Mr.B.K.Sharma, Mr J.L.Sarkar, Mr.I. 
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sain and Mr.B.Malakar, learned counsel appearing on behalf of 

tH 
I 
e applicants -and also Mr.A.Deb Roy, learned Sr.C.G.S.C. and 

Mr, . B.C. Pathak, learned Sr.C.G.S.C. appearing on behalf of the 

rdspondents. The learned counsel for the applicants dispute the 

chaim of the respondents that the scheme was retrospective and 

nyt prospective and they also submit that it was up to 1989 and 

then Atended up to 1993 and thereafter by subsequent circulars. 

Of Wording to the learned counsel for the applicants the scheme is 

afflo applicable to the present applicants. The learned counsel 

fol the applicants further submit that they have documents to 

show in that connection. The learned counser for the applicants 

also submits that the respondents can not put any cut off date 

fo implementation of the scheme, inasmuch as the Apex Court Kai -, 

no! given any such cut off date and had issued 	directin for 

~ copferment of temporary status and subsequent 	regularisation 

t Ithose casual workers who have completed 240 days of service in 

~ a fear. 

1 7.1 	On hearing the learned counsel for the parties we feel 

the applications require further examination regarding 	the 

faktual position. Due to the paucity of material it is not 

po5sible for this Tribunal to come to a definite conclusion. We, 

therefore feel that theb matter should be re-examined by the 

respondents themselves taking in to consideration of the submis- 

ibns of the learned counsel for the applicants. 

In view of the above we dispose of these applications 

~with direction to the respondents to examine the case of each 

japhlicant. The applicants may file representations individually 

Within a period of one month from the date of receipt of the 

Wier and if such representations are filed individually, the 

elpondents shall scritinise and examine each case in consulta- 
r  
16111n with the records and thereafter pass a reasoned order on 

6 
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2) t 	
leo" 

erits of each case within a period of six months thereafter. The 

nterim order passed in any of the cases shall remain in force 

ill the disposal of the representations. 

No order as to costs. 

SD/- VICE CHAIRMAN 

SD/- MEMBER (A) 
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ANNEXURE. 
~f 

No.269'13/99-STN-II 
Government of india 

Department of-Telecommunications 
Sance'lar Binawan 
	

M 
STN-II Section 

New Delhi 

x 

To 
All Qhief General lia llagers. lelecom Ci .ircles, 
All Chief General Managers Telephones District., 
All ,  Heads of other Administratiie Offices 
Ail the rFAs in Telecc ~m. Circles/Districts and 
other Administrative Units. 

Subt Regular isation/grari It of tempora!, y status to Casual 
Labourers repardina. 

Sir, 
I am directed to refer to letter No.269-4/93-STN-II dated 

12.2.99 circulated with letter No.2`69-i3/99-STN-11 dated ' 1"2.2.99 
on the subject mentioned above ~ 

In the above referred letter this office has cpnveyed appro-
val on- the two iterns, 

I 
 one is qiemont of tempoeary status tct the 

Casual. Labourers eligible as on 1.8.98 and!another on regularisa-
tion of Casual Lab_~~,r ~E?V_s ~wlth ~temp-~:)Iary status who a.,rL- " el igible 
as on 31.3.97a Some.doubts have been raised regarding date .  of 
effect of these ducision. it i ~~ ciz. irifiz-d that in case 
of grant of temporary status to the Casual Labourers , the order 
dated 12.2.99 will ue effected w.e. f. "'he,  date Of J516LAU' of this 
order and in case of reqularisation to the temporary status 
Mazdocirs eligible as Ji.O.W,- V: -iiz i3irder " wl'.Il ' ne.. effected 
w.e.f. 1.4.97. 

Yours faithfully 
I 

(HARDAS SINGH) 
DIRELCT'UR GENER'AL ~ 51_ ,N) 

All recognised 

(HARDAS SINGH) 
7', 	 _N) 'A; T 	t=,T'QK, GENEERAL '31 
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ANNEXURE- j 

By Regd. Post ot- 
. ~ '.: 	 III-011gli  reon 	polk 

13f 1ARAT SNNOIAR NIGAMMAJITUi 1) 
(?f India Entewprise) 

OFFICE 01,  THE GLNERAL MANAGER TELECOM 
11AMRUP TELL,  CON1 DISTRICT 

GUWARATI-781007. 
ANO, 	 Dated at GUWRhati, the 2/ 1-12-2000. To 

Deo kumar RIky ~ C/O Shri Ranj Bilash Rny, 
Vill ,  Mat.11ghar"is; No:- 11,PO: 
Dist -'Kti -t.w't%p(AssiRm). 

As -you -11-e 8warc-  that as per d i rectial) ,  Owil Oy Hon'blo CAT, Cm-wahati Bencil, Girwalmd in 0A Nos. 107/98, 112/98, J ,14/98, 118/99, 120/90. 131/98, 135/99, 136/98, 141/98, 142/98, 1115/98, 192/98, 2,23/98. 269/98 and 293/98, ttie depannient constituted verification 
co"llitte,0S fOr diffcfelit SSAs/ Unius under th-0 click,  fox conducting detailed verification /scruL~iy about the tio. of days of ongag ~-_,,nent Year-w)i se in different Mks / offices and also to 
colle"t Proof / QvidO-Ice fOl-  Sur-1) casual laborer including yourself ljje~~~~p 
documentary as Nvell o A ' 
	

djer pl-oof  from die various units/  offices aild also per nall  iliteDjewed !NlCh 	ZP1!3Lk::1i' 

	

you ou 17-04-2000, In our 	SSA, the comi-fittee comprised 112111101:11S11,11,10y S17 _(1111011 d1lury, / Shrj S.C. Tapadar, DE( Adnin.) 0/0 the GMT/K,TD/ Guwahati Q) Shri R K. Das, GA, 0 (Casil), 010 die GMT/KTD/ Guwahati (3) Sild G, C. Sharma,ADT (Le8nl), 010 (7GTAT/Gtivyaj1a;J1. 
'110 ifor ( sAid c0l"Mitteo submitted its report to die Department detailh)g all about their fiiidijig / proof ;;ga ' inst each castill labourer including you. 'Die detail of sucl, 

hlY 'OP01 ' -t is enclosed and ftimishedherewidi as in amic',xuro for yoor information, 

	

Under flie above C'U'rUllistances as you c 	Y)ok satisfy die eligibility criteria as oil H, 
ip tile 'Schejlle'fo ~ ".-) , ~ferment of TSM/ Rep: 'ratiol), your rase COUld not be a r ; — 	

I 

Ir Dcpartment since 	
notice that you haw"'.not been 	0119 ,19ement wider flie 

, 0-11  1-1997 /yol ~, ave .1 	been diseagaged as 	labotifer viith effect fro~ 01-2001 as ~1~0 5FTI-16`FiF;_--­b'bund to consider oil[ , y U,.e cake's Of such 	
in 31 - 

,, .0, casual labourers fOr conferment of 	agai.,.,A such vacancies i works, 'fliit is done in 4 - ccord'alice witi-I tile Ht~;Cble Tribmin i's order/ is -. 
-(A 	d-10  SOY /Status(Rio:1t, -4 	6irouad ic, b-1 11 -0~-, '; lltained, 

~~ e_ltd of SSA/ Unit,,_z. 

C 4; t (A -,'m a Copy  A 
0/()/ G.10. Tclecon) 

flhe C.G.M., 
' 
J, Aosam Circle, (; uj~, ft l lfl ti 

for fi; -vC'Uw 0 	 1 his Office- Aetter' Nu.STES-21/1 

(3~ vj rq 011,-, 
1 



n- 
Afifaxuft-"l (~A~ 

lb 

'1*'I)cGciici.,I]Mcllll("Cl-,'], 
clecom. 

Kainl'LI])'feICCoIj, District 
GLINVIhati-78 1007 

Yo 'l-  I ~Iticj' 110 GNIT/ 	-179/TS ~ jM/()()-() 
27th Dcc,2001. 	 1/97 (1 ~`Itcd at GuNvil l Ia L l-  t j,, 

s1r, 

111 'a-c-To"SC to YOLII - abovc c it c( I I jjjcI . 
(IMI I have 

COj11j)Ii(C(I  lll()I.e  tl)C!l  ? '71()  (I"IY-S (ILI I 	 'IVC SLIHI c i ellL 	Sjlo ~V  

IIc CoI11I ')1 j [ tCC COI)Stl-LJCtC(I 	

3' 	( I)c 1997(1-1-97 to 1- 12-97). 

"()I .  C011CILIC-tillo Casc,'Ind the I-epol- t StIbIllittec , , 	b 	I 	I 
I C,  

'S 110t U'Lle and J'~jc t ol-, 	

'Itoll 
I I a N/c 

110  t J)"OPerly vari fi ed lclAcd, 

'Ipp] 
That Sir I allksolllc OOICI - ,~ III cI fli c( I Millistrative TrIbimal i ll  19 	

lc ~ ttioll "' c"() "c t ll (,' I J011ourabIc CcIltral Ad- Passed tIcj j- 	 99  ~ 111(1 111 C I)OI]OLIF,1j)IC tribimal i 

	

jucIOcI,1cljL,,, 	 In CA No 289 
on22nd Jalfuat~/2001 a period of 	

L~ 	 hIN/OILIl' of' 111 C ~ 11 1(1.)/OLI 	~IS J C( I to  I)ZISS  tWo 111011ths NYNC I have Submiffc(I 	oll 221112()()1. 
)1)1.01)1-ltc Order ~,vith r- ll  

1 ,11c 11cccs's,11. Prof. , I 
 , 
that Ihavc compIcted 

iS 	 I ]  IMV Own 240 days scl-v i 1bF3/OLIl- killd ~ 11 101-111 , 	 cc") 1996 and 1997 Litioll Mid immidiatc 11 cccSsary actio ll , 

Enclosc(I 

	

W01-16110 ccrtific zIte 01' 1996 	 YOUr"s I'dithh,113'. 
(2); 

	

01"1997, 	
~ct y 

C) 11 - No . 2 ~, 
f 

0 	
"T 

IvIn, "I () " (Y I  - 

WL 
tMOCOO 

I 



T 0 'VA I 

tliat 	ShiL 	DOO 	lWcic'r 11 ' 0y? 

son of 	-ijamblaash 	OY El n inliabitunt 
o f ~l a tlIgharia,, 

2 Uul-rLitlati-20 WAD 	Urllor - -if" In 	LIAO Tolepbollo ~torhlx 

Department 

ovory r;uocofj n J..n )AU life. 

1 995 

JalluQrY 16 days 

Fobruary 20 dayo 

lAurcil 2)Li- 	clayo 

Ap r ja 23 daY'3  

May 21 days 
.18 days 

y "3 dt Y S 

August 21'doyfl 

Scp tember 20 days 

0(,, Lobcr 20 ~Iayo 

140voulbor 10 	'10YO 

Docember '15 doY3 

TCfTATI 239 JOYs 

I)I Orl ill OfOW Su MA 



TP V1 11121-1~14 q- c 

jg  to  ccr tify, tjj ~ ,L lo-hri Deo Kur-`,ar Roy )  

son 	jj. ,~ijllbilash of 
In jr-d-mbitant of ROY L 

2 	Gu ~q~-jhol;.L-20 	WIS 
under worlUng in tlds Telophonc 

Dc  V R -r  t l-nc jj 1; 	S X 	0 X - since  

~Ash hio Overy success 	
bis life. 

1996 

j-.j.nuary 20 d aYS 

FcbruarY 16 days 

W1 r c 1-1 20,daYs 

April 22 df3, YG 

ma Y. 18 days 

20 days 

J111Y 

All gu a t 20 d n Y.S.. 

Septcalber 20 daYs 

o-. t obc r 20 daYs 

11 ovember Pil. (I a Y 3 

ccember 20 days 

alotal 240 days 

r~6 Al 

0 

Sub- Di7i 	()rItj j ()ffjve.r 

1,7% T11 	o I C; 

78 100 1 

m 

v 



q 	I 

i 
1-0 
	

ANNEXURE---". 

, I ,  o vil 

U  jeo n.lranr ROY7 

In t 	T a I Q 

0 X 

ULACCOJO 

-1997 

ja IIU "11,  y 
20 CI aY S 

F,cbruarY 20 6 33's 

1,111-V C) I 18 -aa y S 

April 17 	uY 5  

14 ".) Y 
I P, 	d 11yo 

IRII'M 

ally 
(I a Y 

Au G'US t, 21 day S 

(-;() 1) tolabor 1. ,/ 	j my 0 ,  

oc -J~ ob o r 23 d a y 10 

I'l  ovenbor 
21 	cl BY r,  

Docombor 20 cl a Y 

21 1-0 d@YS Totul 	I 

/ge 
Sitr 	011'ai officer 

ties Ea 

C 

)~-, ~cjcate,  
4 M- 



TOLlg,\l 

This is tO22  COrtify that Shrl Doo KVWI ~lr ROY) 

R-1 (111)ilash Roy i 
 an. inbabitant of JIat 

2 Guw.' ~0'30  W-20 	 work1bg J-11 this TQ.L(!j')h0b" 1  

1)cparl.;ment (S.D.O.P . 	 '.(.1-98 

wiI)i 	ovury success ir ,  bis 1J.fc ,,  

I qqt~ 

jan ~iary P~+ Ciay s 

ri c-,  b r Lia r y 20 clays 

M@ r ch 22 days 

April 23 daYs 

To L rtl 	1 0() O":tY.] 

Suir,1311-4~M1 Officer 

M. Vhuncs 

Q, wwahab -- 781 OW 

I 

I 

f\ 



AN. al, FYI IRE--^ 
BHARA71' S ~­NCHAR NIGAM LIMITED 

'A 00A. Of India 1 :  McTriso) 	

ANAGER cl-UEF GENERAL M OFFICE OF THE- 
CL . , G 	ABA . T 1 —781007. ASSAM CIR F,  

I r1 01  1, n"p,  ry 2001. 
TT-9/12/ CM/ fr~G 
	 Dated at Guvyahatl, tile 

io 
OK 

Sh ri Shailendra Agarwal. 
loinL D.D.G.(Pers) 

awan,' 20,-,Ashoka -Road,-Ncw-Dclhi  —1 10001,  
Sanchar'll ,  

I labourers ,  .ry Status to Grant Of Tempora 	
eligible,. casua 

Sub:- 
'ble 

Circle, The department has to 
comply, Hon 

In Assam Telecom . 	 M  the Hon ble 

CATI' ~*  order in respect Of 
1290(approx). casual,..Iabourers for who 

rt case No. 
112j9g,  114 /98 ,  IIS/98 1  1 .20/98 and 

CA-1  -in 'numerous judgements in - cou 	- * 
	

gTant tile 
otlicrs has' directed th e  depanment to-.. scruti ' 

nize the records and 	
e or 

	

ce With the scheme, if found eligible. In pursu 2jlr- 	I 
temporacy status -in accordan 	

rdance * ,,Nith Directorate sanction teniporary status til  'ese  CAT ord ers  and 'in acco 	 there are still 117 . . 	-to 497 casual labourers so far but 
has beeil already granted ~ 	 r grant of temPOrar-Y status  
more eligibleF. casual 

labourers who  fvlrll the.  criteria fo 	
'be U 

being 
. 

ellgib 
I 
l e  these casual la.bourers could not 
	- anted 

as on date. Despite . 	 rwarded durint' 1998  and- 
temporary status because their flames were not 

fo 

Directorate 
V in their letter No. 269-20/2000-STN It dated 04 . 0q . ,2000 has put V 

colliltion to consider on ly t*110se  ' cases which - were referred in 1998 - 

e  letter No269-4/93~
-STN-II(Pt) M13-2-2000, sanction 

Vide Directoral, 	 received. After 

Lus  to 672 eligible 'casual- labourers has been 
. 	

-.j)'Cr.suanCC for grant of ,TY-§ t a 	 icu l ars  to casual labOurefs in CD 	
'o n o f payment Part 	 S, 114/93, do ~ llg  LIlorough verificati 	 S 112/9' 1 	0 	 case number 

o f honble CAT orders in common judgement' in 

11 8/9S ,  .110/98 and I I others temporary status has been granted to 497 
casual 

4 	
175 balance sanctioned posts available 

as on date. 
bourers -so far and there are la 	 at labourers who were not found eligible Mavc filcd O.As 

A number of casu 	 I pending. In tile event or-,  the 

b_fof ~_, the Hlon'ble CAT/Guwahati and tile same are st' 
	

-engage o f th e  appilcants the'.department may have 10  rc 
~ n : favour O.As Ue i llsz 6`ec ; dc ~ 

L  I number of Posts "th at evcl" 	Ho - thesc casual labourers. Tile tota 	 0 , Ile  above noted 	1 , ble CAT's 
alternativc in view 	

T 	
In  Circ l e s6lilias Since there.is ,  no 

s  noted in para 	above Assam I clecO 	a Y a . I  I 
 
low 

Judf,crnents and a 	 Is reo 	~ d -L Iiat Directorate m L  
sis avaliable 	 po;- ts oatlance 1/ 5 sanc 'Or' PO L 	 ,, )e  exLcilt of sancii.on 

rant te.mporar~ status to i 	 "I 
I — 	- 	I 	 - 	 I- 	onle. he"s 

U 
,-~,sscaill Ick,"coln C i rcle ~C, S 	 . cd oil 31 .12.2000 Wid MOf (' t o I TS 1,4 cxuif -ran. L 	 c 

A 	Tcicconl 
o r 	 C 	VY-  L I is:­ ', 

ca s c s ro grant 	L 	S IM si nce i_lon ,  1) 
tc ,ji d esp i te  C j;su,, 1' 11abou',  's f0un (i e l' L, L) ";-  -rp 	~_)ran quesiccl to Coll r c 0 

0 a I for 	 abovc. 
A jl"7 

h 

&A" 

Avested 

A60catc 



Am 7 	 INE 

INA"UANI J_IIVIIIT ~ 

OFFic 
, 

A  

, 

N 	STT- 9/ It 2/PTiXTD/;p -o 	Dated at GUwahati the 15'h 	IFebnic-uy,2001. 

Shrl Shadendia 
joint D.D.G. 
B.S.N.L.11-1Q, Sa-ncharEhawan. 

/

Asho! ~7a Road. Nc\y-Delih:  — 11 000 1. 

_1 U an ~ o ,^ r 	ternporary status on eligible casual labourers. 
Ref 	CGMT/G3-H letter No. ESTT-9/12iCiWI5 dtd. 15/01/2001. 

DC,ar Sir, 
You may like to recall my personal meeting with you on 01.02.2001 

whe-rein we discussed the cas .es of'. 117 . .sucli casual labourers who have completed 240 
days but as on 01,08.98 thCV.Were not worki 

. 
ng due to various reasons. You may recall 

	

.1 	1 
that-this includes those 1_31 cases aiso w1io were d ~sen ~aaed on 13/09/97 and re-engaged 
or, 18/11/98 due to Circle O.Mice.order, by concerned DE, but after break of 13 months 
(Copy of the advice of the Legal Advisor is attached). 

ou may also recall that the Section Officer concerned had given the opin ~ion 
t hat countincr break pi~,riods - is - relevant only when temporary status mazdoors are 
i-emularised the olf 10 years service. He also said .  that break periods have no 
relevatice w.h= casual labourers are to be granted temporary status on the basis of 
completion of 240 days work in a year. 

The 117 casual laboufer: s in' 	 LI 	0 question were'initially engaged as far back as 
1990. Verification Committees have--fou* nd that they are eligible for grant of tcmporary 
status because they have completed 240 days iyi more than 1 year but could not , be 

Larnpora:­y sta-LU- s du%­I to one of the following reasons:- 

They were not in s%,rvice as oa 0 1/08/0. 
Their narnes ivcp& could not.be  sent to the Directorate during 1998.due to mistake 
af till's end t1loughthey were in service as on 01/08/93. 
ID 

Siace Assam Telecorn Circle'still has 175 balance sanctioned post available 
and casual labourers have completed 240 days-of continuous work, it is requested that 
BSINIL Head Quarter may kindly relax the conditions as mentioned M . above paras and 
'Iflow gra L 1 , t of. tcrnpor', ~ ry status to 117 casual labourers as referred above. 

'With reoards. 

Enclo: 1) Order cfl-lon'bje CAT ditd. 31/08/99. 
-6) Copy ofadvice of Legal Advisor to DOT. 
3) Copy of the (_,GiMj.'F/G 14-1 letter did, 15/01/2001 	

,7 

D Y. G - 	M ~a i m g  r (A "I nn i" 
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G r, 
-PAL.. M/.,,i\IAGL- -I 

Bharat Sanchar Nigarn Limited 
(A- . Govt. of India Enterprise) 

-ITT TJLM 7mzT 
-Inagor Office of ilia Chlef Gonoral m, 

z, 	 coin Circle jTq 	qf#~ Assam Tele 
Guwahati - 781 007 

OFF.,  qWFm-j  540040, PES: PRIW—  541041 

FAX No.: 5401 11 

D.O.No.STES-21/160/101 
Dated 22.3,2001 

D Car Si i S1111 - 111a, 

Kindly I-crel. 1 0  t1l ; 	"ice Icurs dated 15.01.2001 & 15.02,2001 (coples clicloscd) Oil tile subje ct  

o"'i-alit of"I"clilporary Statj ~~ ,Io ti le  l e ft out casual labour6s, reply ofwllicl, is still awaited.' 

About 129 . 0 casval Iabourcrs had approached th,e Hon'ble Tribunal, Guwahati in 
15 different 

Cases niakinga prayer for gi ' ant or ,rcinporary Status to tilcill. 'File I-Ion'ble Tribunal in their coillinon order 

dated 31.8.99 directed tile j~cspondciit i.e. Deparmient of Telecom to scrutinize tile 
cases of tilesc casual 

1, 	
resclitations with a ,rcasoncd order-within six labUrcrs oil tile basis of records and to dispose off their rep 

Months. Three jillic extensions have, been obtained so far and the tinic limit of the last extension is-expiring 

on 3 1" March, 2001. 

During irnpicnicntation of judgment, 497 casual labourers under Assarn Telecon ,  Circle have 

1-1-c,y, -railted Ternpor -wy Siatus a fter ex ,,j illillation of - their records by ti le collm ittces, constituted for the 

un)ose is pci* sanction giv6n by Directorate to grant Temporary Status to 
672 casual labourers vide letter 

PA., 
13.02.2000j , . 

However, I V/ nuinbcr casual laboui-ers could not be granted Temporary Statu.s due to tile 

1,casoils. 0 

Brea~ period is 13 to 14 inonLhs in certain 
cases, tIlouSlI t1ley have COMPIcted 240days or 

11j o i-c in a year and are working as on date too. 0 	
ellicrit as on 01.08.98, and Cc;.t ;i in casual labourcrs werc not oil C11 939 

rl,, c  I ,-Illlcs -of certain casual labourers were not forwarded to Telecom 
HQ during 1998 

(ILIC t o 11-j i s takes at SSA and unit level because of tillic pressurelliough they were ic:tuIIIY 

0 ~1  scl - vice as  oil  0 1.08.98 and Ilave  completed 240 days or inore in a year. 

Since Assam 7ciccorn Circle has still 175 . vacant posts available out of 672 p
os ts S ,,inctioncd by 

-ers 11,1 question havc completed 240 days of continuous Nvork 
in a year, 

Directoratc and 117 cz:.-~ual iabou: 	 ing approval of BSNL HQ foi' personz ttention in the inaLtU for accord 3u are rcqUCStCd to bestow YOUI 	
al a irers. Since , tilese, cases arc to tic decided by 31" March, 2001 -, , c  1 . 11 	S ~ ,-. ,,us to 117 casual labo, 

e sted please. an ur,:,, c ,I ­it action is reclu 

wi ~li Kind Re.nards, 
Yours sinccrcly, 

SH 

00cow" 
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IN THE CEN TRIAL ADMINISTRATIVE TRIBUNAL 

fi t 

GUWAHATI BENCH AT GUWAHATI 

C' 

t M 

OA  No. 364/2001  LL- 
4L 

Shri.Deo Kumar Rai - 	Applicant 

Vs 

union of India & Ors. 	 Respondents 

Written statements for and on behalf of the 

Respondents No. 1, 2, 3, 4 & 5 ) 

The written statements of the above-noted' 

respondents are as follows 

A copy of the OA No. 364/2001 (hereinafter 

referred to as the "application") has been served on 

the respondents. The respondents have gone through 

the same and understood the contents thereof. The 

interest of the respondent No. I is not common and 

similar to the interest of the respondents No. 2, 3, 

4 and 5 which has been explained in the subsequent 

paragraph. However, considering the,totality of the 

matter, all the respondents have decided to file a 
I 

common written statement!~ for all of them in the case. 

In case of any different or conflict, if any, arises 

then the respondents crave leave of this Hon'ble 

Tribunal to file separate or additional written. 

statement to that extent, if so n4 ~eded. 

That the statements made in the application which 

are not specifically admitted, are hereby denied by 

the respondents. 

2/- 
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3. 	That before traversing the various paragraphs made 

in the application, the respondents hereby raise the 

following preliminary objections on the ground of which the 

application may be dismissed with cost. 

A. 	That the Govt. of India in pursuance to the New Telecom 

policy 1999, in order to corporatise the functions of 

Department of Telecom, created a Company named and styled as 

"Bharat Sanchar Nigam Ltd.'* (referred as - ,"BSNV') with effect 

from 15-9-2000. This Company has been duly registered under 

the Companies Act, 1956. In accordance with the said policy, 

the Govt. of India has transferred all the business, assets 

and liabilities of Depat-tment. of Telecom Services (DTS) and 

Department of Telecom Operations (DTO) to the said new 

Company w.e.f. 1-10-2000. The Dep artment of Telecom, Ministry 

of Communications #  Govt. of India, retained the matter of 

policy formulation with them. This was done vide office Memo 

No. 2-31/2000-Restg. dated 30-9-2000. 

By the said O.M. dated 30-9-2000, the Govt. of India 

also made it clear by Clause-4, that for the period of 

transition and transfer, the cases pending before the Courts/ 

Tribunals/Arbitrators etc. were to be defended by the 

Company as assignee/successor in interest of the Govt./ 

Department of Telecom and such arrangement were made limited 

upto 31-12-2000. By Clause-5, it was also made categorically 

clear that in the matter relating to personnel (Government 

Servants) pending before various Tribunal, High Courts and 

Supreme court, the Company will defend as assignee or 

successor in interest as per existing Rules till the time 

employees are on deemed deputation with the Company. By 

Clause-6, it was also made clear that so far as the judgement/ 

order/award already delivered prior to 1-10-2000, such 
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judgement/order/award etc. would be implemented in letter 

and spirit by the Company in-,  accordance with the Rules, 

Regulations, directions and statutes. All these instruc-

tions came into force with effect from 1.10-2000. The 

Department of Telecom also on 23-1-2001 issued the 

Notification of the "Resolutiod' which was published ih 

the Gazette of India, Part-1, Section-1 dated 17-3-2001. 

Thereafter, the management of BSNL discussed with 

trade unions about the modality of absorption of Group 

'C l  and #D' employees including casual labours in BSNL. 

The decision adopted were placed before the Board meeting 

held on 9-11-2000. The Board of Directors empowered the 

management of BS14L to negotiate with the Trade Unions 

bodies. Accordingly, the management and the Trade union 

Bodies approved certain proposal on its meeting held - on 

2-1-2001. The minutes of the said meeting was circulated 

under No. BSNL/4/SR/2000 dated 2-1-2001. By the said 

settlement, the caseof Casual labours were'also decided. 

According to C lause-3 of the said settlement it was 

resolved that left out cases of casual labourers would 

be settled by BSNL in accordance with the order No. 

269-94/98-STN-II dated 29-9-2000.. As per condition laid 

down in the letter dated 29-9-2000'all the left out 

cases of casual labourers were to be referred to Head-

quarter separately for consideration for regularisation. 

B. 	That the instant OA No.364)/2 001 has been filed 

after 1-10-2000 when the B814L came into existence. 

Moreover, the O.M. dated 30-9-2000 is silent about the 

matter of casual labourers. However, BSNL by its own 

decision dated 2-1-2001 has agreed to settle the pending 

cases in terms of Circular letter dated 29-9-2000. Under 

0.4/7 



4 

such circumstances, BSRL being a registered Company, a 

body Corporate, can sue or be sued by its name for its 

claims and liabilities and others rights and duties. on 

formation, the BSNL will. not come automatically within 

the jurisdiction of Central Administrative Tribunal as 

provided under the Central Administrative Tribunal Act, 

1985 and Rules framed thereunder. A Corporation, A 

Society or other body, may be brought under the jurisdiction 

of the Central Administrative Tribunal only by separate 

notification as provided as a condition precedent under 

Sub-Section 2 of Section 14(3) of the CAT, Mt,, 1985. 

The._Calcutta Bench of Hon'ble CAT in OA No. 198/2001 

(Biswanath Banerjee Vs Union of India & Ors.) took a 

similar view and held vide order dated 1-3-2601 that 

unless BSNL is notified that Court had no )urisdiction 

to entertain such petition. 

Under these facts and circumstances and the legal 

provisions, the applicants had no locus standi to file 

the instant case and at the same time this Hon'ble Tribunal 

also shall not exercise its jurisdiction and power as it 

has no Jurisdiction to adjudicate such matter. Hence, the 

application is liable to be dismissed with cost. 

The copies of the O.M. dated 30.9.2000, 

Gazette Notification dated 17.3.2001, 

Minutes dated 2-1-2001 *  letter dated 

29.9.2000, Order dated 1-3-2001 are 

annexed as Annexure - R-1, R2,, R3, R4 

and R5, respectively. 

C* 	
That subject to the provisions of restriction,as 

stated above, the Bharat Sanchar Nigam Ltd. (BSKL) is 

* * 0 5/- 
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a necessary party in this case. As the Bharat Sanchar 

Nigam Ltd. has not been implicated as a party by its 

name e  and as there is no notification thereby bringing 

BSNL under-the Jurisdiction of'this Hon'ble Tribunal, 

this Tribunal shall not entertain application and the 

same be rejected as without locus standi and for want 

of jurisdiction. 

In this connection, the resp6ndents No. 2 to 5 

are the authorities only under the Bharat Sanchar Nigam 

Ltd. They have no such legal relationship with the 

respondent No. 1 after 1-10-2000. When the said BSNL 

has not been implicated as a necessary party, these 

respondents No. 2 to 5 also could not be implicated 

as a party respondent and no direction.or order could 

be issued to the said respondent s. 

4 , 

	

That with regard to the statements made in paragraph 1 

of the application, the answering respondents state that 

11 
	

the impugned order dated 27- 12-2000 was issued lawfully 

and after considering all the facts of the case and 

through scrutiny about the engagement particulars of 

the applicant. As the applicant could not fulfil the 

required criteria of the scheme of 1989, his case of 

conferment of temporary status could not be considered 

under the scheme. 

5.;j 	That with regard to the statements made in paragraph 2 

of the application, the respondents state that the 

application is barred by limitation and there being no 

prayer for condonation of delay, the application is 

liable to be dismissed with cost. 

..6/- 
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That with regard to the statements made in 

paragraph.3 of the application, the respondents 

-reiterate the foregoing statements made in this 

written statement and further state that the applicant 

has no jurisdiction to file this application implicating 

the respondents No.. 2 to 5,6 Hence, the application 

is liable to be dismissed with cost. 

Thatthe respondents have no comments to offer 

to the statement made in paragraph 4.1 of the application. 

That with regard to the statements made in 

paragraph 4.2 of the application, the answering 

respondents deny the correctness of the statements 

made therein. In this connection, the respondents 

state that the case of the applicant was further 

scrutinized by a duly constituted Verification 

Committee in the line of directions given by this 

Hon'ble Tribunal as held-in OA No. 107/913 (series) 

and decided . on 31st August, 1999. The Verification' 

Committee submitted their report vide No.GMT/EMG/CL-I/ 

01-02/49_dated 12-3-2002. AccOrding to the findings 

of the said Verification Committee, the applicant was 

engaged as casual labourer in the year 1995, 1996, 

1997 and 1998. But the applicant could not complete 

240 days in any aforesaid calender years for which he 

could not be considered for conferment of temporary 

status under the scheme.' The applicant was engaged 

for 38 days in 1995, 34 days in 1996, 37 days in 1997 

and 17 days in the year 1998. 

The copy of the report of the Verification 

Committee ~dated 12-3-2002 is annexed herewith. 

as Annexure - R-6. 

*ee7/- 
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96 That with regard to the statements made in 

paragraphs 4.3 and 4.4 of the application, the 

respondents state that the statements relate to 

matters pertaining to records nothing is admitted 

which is not s upported by such records orbeyond such 

records. 

That with regard to the statements made in 

paragraph 4.5, 4.6, 4.7 and 4.8 of the application, 

the respondents state that the matters being related 

to records are very much limited to such records, 

nothing is admitted beyond such records. The respondents 

reassert here that the case of the applicant was duly 

considered in the light of the decision rendered by 

this Hon'ble Tribunal.for the whole period of his 

engagement. As stated hereinabove, the applicant could 

not fulfil the required criteria, as provided.in  the 

scheme of 1989 and hence his case could not be 

considered for conferment of temporary status. Only 

those applicants who could satisfy the required 

criteria as provided by the scheme, were considered 

for conferment of temporary status. 

That with rega'rd.to the . statements made in 

paragraph 4.9 and 4..10 of the application, the 

respondents state that the allegations that in most 

of the cases the Verification Committee came,to wrong 

calculation for want of necessary and available .  

documents, is baseless and imaginary one. As stated 

hereinabove, the factual position and the ground 

realities have been explained by the Verification 

Committee and the case of the applicaiit was-rejected 

on the basis of his engagement particulars considering 

under the provisions of the scheme. There is nothing 

..8/- 
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to show any impugned illegality or infirmity in 

rejecting the case of the applicant under the order 

1  5 

J 

  

dated 21-2-2000, 

 

12. 	That with regard to the statements made in 

paragraphs 4.11 and 4.12, the respondents state that 

the Verification Committee also considered the 

certificates issued by one Sri Ram Vilas Rai, L.M/ 

Lineman, countersigned by one Sri R. M., Das and 
another.- the said certificates were not dated by the 

issuing authority, i.e. Sri Ram Vilas Rai, - but it was 

countersigned by Sri R. M. Das, * on 25-2-1997, 18-4-1996, 

17-4-1998 and 28-5-1998 which were also countersigned 

by another person (DE External)on 15-2-2000. It is 

also pertinent to mention ~ here that the certificates 

were issued by the father of the applicant. Inspite 

of all these variations and materials questioning 

genuineness on the face of the redords the respondents 

could not find any departmental documents as proof to 

support the said certificates. These certificates not 

connected with the system of the department and the 

same were issued or countersigned in their personal 

capacity without any sanction under any provision of 

records or law. The claim on the basis of those alleged 

certificates is nothing but a deliberate attempt to 

deceive the department for wrongful gains. The 

respondents *  however, made further enquiry and directed 

the authorityiiioo"~countersi~ned the said certificates 

to comment-on the genuineness of the certificates. - 

Sri R. M. Das responded to the query and clarified the 

matter that the certificates were not correct . although 

he countersigned it. 

The copy of the clarification letter dated 

26.4-2002 issued by Sri R. M. Das, is annexed 

,ds Annexure R-7. 
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13. That with regard to the statements made in 

paragraph 4.13, ~be respondents state that the applicant 

was never engaged for 240 days in any calender year 

during the entire period of his engagement which has 

been explained hereinabove. The fact that as on 1-8-1998 

the applicant was not in engagement, will not make it 

in any way different so far his claim is concerned. 

Because, the applicant could not fulfil the first 

cr iteria of engagement for 240 days under the scheme. 

Hence, the allegations are baseless. 

14. That with regard to the statements made in 

paragraph 4.14, the respondents state that there is no 

such bar that the respondents are bound to verify the 

enoagement particulars of-the casual labourer for 

conferment 69- ), temporary status only for those who comes 

before the Court and gets an order. Similarly, the case 

of an applicant may also be verified during the pendency 

the Court case claiming conferment of temporary status 

under the scheme. Admittedly these had been done at 

the instance of the applicant and his case was duly 

considered. 

15.' 	That with regard to the statements made in 

paragraph 4.15 and D4:~- 6 of the application, the 

answering respondents state that as illustrated 

hereinabove, the respondents duly,considered the case 

of the applicant and did not find him eligible for 

conferment of temporary status under the scheme as 

the applicant,could not fulfil the required criteria 

laid down in the scheme. 

..10/- 

a 
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16. 	That with regard to the statements made in 

paragraphs 5.1 to'5.6 of the application, the respondents 

state that in view of the above facts and circumstances 

and the provisions of law, the grounds shown by the 

applicant to support his claim have no basis and are 

not sustainable in law. Therefore, the application is 

liable to be dismissed with cost. 

17.- 	The respondents have no . comments to offer with 

regard to the statements made in paragraph 6 of the 

application. 

That with regard to the statements made in 

paragraph 7 of the application, the respondents state 

that the applicant is trying to mislead this Hon'ble 

Tribunal by make false statements. The applicant, in 

his own statement, has categorically stated that he 

moved this Hon*ble Tribunal earlier also by filing 

OA No.,289/99. Therefore, the statements made in 

. paragraph 7 of the application, is directly contradictory 

and opposite to the statements made in paragraph 4.5 

of the application, clearly prove the falsification 

of the statements in the application. Therefore, the 

application is lialke to be dismissed for such grounds 

alone. 

That with regard to the statements made in 

paragraph 8.1, 8.2, 8.3, 8.4 and 9 of the application, 

the respondents state that under the facts and circum-

stances and the provisions of law, the applicant is 

not entitled to any relief for promotion as prayed for 

and the application is liable to be dismissed with cost. 

, , 11/- 



As explained above, the applicant is also not entitled 

to any benefit in any interim relief as he was 

disengaged long back since January, 1998. 

In the premises aforesaid, it is, therefore o  

prayed that Your Lordships would be pleased 

to hear the -oarties, peruse the redords and 

after hearing the parties and perusing the 

records, shall also be pleased to dismiss 

this application as devoid of any merit. 

V E R I ~ F I C A T 1 0 N 

I, Shri S. C. Das, Asstt. Director (Legal), working 

in the office of the Chief General Manager, Bharat 

Sanchar Nigam Ltd., Ulubari, Guwahati-7, being 

competent and duly authorised to sign this Verification, 

do hereby solemnly affirm and state that the statements 

made in paragraph I J  *2 ) 	 1  qare 

true to my knowledge and belief, those made in 

paragraph 	 C; P-- A 1'2- 	 being 

matter of records are true to my information derived 

therefrom and the rest are my humble submission before 

this Hon'ble Tribunal. I have not suppressed any 

material facts. 

And I sign this Verification on this, the 	th 

day 'of August, 2002 at Guwahati. 

DEPONERT 

Asciptant Director Telecom (Legal) 
Oh- the Chief General Nlariager 

AeFzFm Tcicccm Circle ,  (.uwjhat ~ -7 
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Govei-mlient of India 
,-N,  Millisi.1y. of Co fill 111mi "ti oils 	V\A 0 ~0 

Dcp=nciit OfTc1ccoll -ununication SC'rVicCS 

9 

Ncw Delhi, die 3U" September, 2000. 

OFFICE, MEMORANDUM 

SOject:- 	Transfer af)d -assignin, g 	i,  of existitig wid subsisting contracts. 
agrcenicius i ul(j Mcmoraiida of Undcrstanding of the Dcpaztment of 
Telecommulliclitiolls, Depaltment of TOCC0111. Sel-vices fuld 
Depai-tment ot' TcjecI,)jji. (4cNitiul's tO 	Sanchar Nigufl 
Limitcd, 

11 ,  Pul ~slialice of New 'rciecon, iviey 1 999, tile Goverimicat of India 
has decided to comomtisc  tile ser\,ice prov i s i on,  functions of Department of 
Tclecon-ununications (Do'll Accordingly, (lie undersigned is'directed to state that 
t1le Govcr-funent of India lias decided to transfer die business of providi lig  telecon, 
scr"" ccs if' die cOwl [rY currently run and elltrusted With die Deparuncrit of 
Tciccolil Scr-vices(DTS) and Llic Depirtillelit ofTelcconi 0 perati oils (DTO) as was 
provided earlier by [lie Departfunt of Telecommunications to U1 -C ll( -,V/IY forillul 
C0111 IM"Y ViL, 1311 ,'nt Smichar Nigaiii Limited (Oie Company) ~X~tll effect fro,,, IA 

Tl le Cgill gally lias beell hicorpor c R1 . ~-A-kclqiiipapy'.)% ~k -!lite( 
im n ity by 	 "" ­ * '- '' 	 1, 	'ji; " -,A shares under die Cofill ` ­  "" ' 

	

)~ulics Act 1956 with it 	cd and S register 
COI-Porate office,  iii New Dellii. 

Deplilment"O'-f Telecom, )Crviccs and. Dcl)ariiiieiit,"6r:-,'-,.r.(:Icc,olll. C)pC 1-,l1101l-1 ~ C'uiiccmcd with providi lIg  tc i cculll SeL -v i ees  i ll  tile  coulltl' Y  alld  
maintaining tile telecom neLAvork/telecoril factories were sparated and carved out 
of die Dcp=llcflt of Telecon -ullunications as a precursor to corpoiatisation. it is 
PEOPOsed to transfer Ule business of providing tcleconi. services and r 

. 
unning tile 

S-=a= 10 1hC newly set up Company, viz. , BliaTat Sancliar Nigam Limited 	OqjobcL2000. TLe 	 as ,Govem4clit 1 1  
,~1~ctions C& I 	 C 	t actimilistrative  control Of PSU~,-~(~ndarisation 	 ) 

—)I Opp—ofsmip 	_gf &I D ctc. ~1-fcs~,Nvould.be rcspoj ~sibility of Dcpartn ient of Teleco )­­~ Tclec ­ 	 mmunications (D 	0111 Coillillissloll. 

3. 	Govcn'uijeijt ~ OfIndia.11aS decided to trans,fer all 'asseLs and. liabilities, (cxccPt Certain assets wjliclj- will be retained b~
-* '. 

Departinent of Tch"commmic-ations  requhd for Uic uniSs and offices under co'nLrol of DoT, to be ,xorkcd out later oil), to,Ulc 
Cor"Pally 	 't,  ~ )Y, idl , cffcct-&Om,l st ,06tob6r,20QO All tic e\istL-19 contracts 	 . 1 ~ 	 .,I , agreements and MoUs entered- into by 'Departrnent, of 'retecom.nimlicatiolls, Depa-ruilcilt Of , Telec011l 6crvices aiid Gic' Dcp ~.rtfileiit of Tc.1ccolil opera ti olls Nj i til l val.i ous s11p1)jic1-S,  

contractors, vendors, companies and 

I 



tP 

rcqYYJt--Of- 
land ,uid buildings -and 5uPP 1Y Of 9crvi=i, rub3lstin& -(m - datc`of tr=fcr of. 
bktf,hic~z andlor roquircd for operatiolls Of-thc Company tuid vvith sub3criber3 Of 
'111 tyl)c.3 of scrviccs to be providod by thC:COnipraiy, will also stmid traqferrcd 
and aszigned to the Company Nyitli.,effect.,fi-01ll_l,,4 _0.c 1t,o,bq,, 2000. Ilic Compa ll 
~vill bc solclX Fcspousible for lionouring'th 
I 	 . . ­  ...­  - .. 1. ­ .­ .. 	csc 	 aiid .MqQ5.foT ,licir..duc I)CL410illitillec alld ill ciilsc of ... . ... 	 UI suc 1111d 	. 11cd 11- 111C 

Mou. 

	

~C.0.11p ,  11y, 	 el l;lr  Ni 	LkIlite (i Nvill file suitable Tequired amnec&/i il  P 1) 
~ .1 9 c iscs be(otc tile Courts, Fribullais, Aubitrators, ,-~diudiczitors in all ,, ji tt ers  .._CxC_CJ!~ .1SSUL:s .P J*J . IMIS1118; and,11 	 -c .~Yitll tile. Dcl ,', artilic il t o f 

	

	 ai Telecomil itill i cjit i o:ls, 
 I 'h Company illay ge t 

a'F 	 Su tituted 

	

_t)LLS. tllc..clse may be 	
............ 

P 	 qj_ — __ — 
s.... or 	succcss 	 __1C  cases  , S.  or 	ill 	in  te res t 	o 

-
0
y 

	

ca"Ons--as- Nollissibl, 	 _­  .... ­­ . ­­ 	 I c.  .111 is.-111,1Y. ill so far practicable be (~L,~-2plctcd by 3 1 "  Dec  pbc 2000. 

/5. 	

, n 
respect Of 111"Iters 1-clat '.11 9 to PC 17S, 01111cl (Governmelit servaiiLs pending rative —ribu.i.ij!  s, Iligil 	0UrLS,__ ­­­­­­­­ _ — C 

	

C 	aild Suprem e  ()u  - t—,tl 

	

Company will dc.Cciid 	 I' le 'Issigils or succc.s Is ~rcst as per existiligy ru l es  t` 
I mily, 

lie 1111.1" cli 
ployccs lVe oil decilicd ep~,,~,Itioll ~vitll the 

Con 

6. 

	

j udg!~~Ila~~qEdqija\yard,` 	delivered ;  
LCou ~941~~kratPr in rq.sI)c.ct_0,.F,a1l .. t11c I atters described there 

	

.. ........ 1-1--,"", It 	
J 

	

'Picillented ill letter ui spir t.b 	 ill accordance wi~,- Y-41q."Collip c rectiolis and statutes. 

-nlcsc instructions Nvill conle ilito force \Y411 effect frol 
October 2000. 

(VINOD VAISH) 
To 	 Sccretary t.0 ale Goverlullent of India 	it' 'I  

To 

The Secretary DoT and Chilirinan TeIcco 
2. 	T11c  Secretary  * 	 Ill Co=lission. 

DTSI'' 

The Siccrictary, DTO'  and Mc1llbcqq)rb(h1.) 
4 	 Telecom 611lillissio 

1Qr11bcr(F'inaIlGc) Tcl=LU 	111111iss; PO 	lOn. 

colimaission.  "/Icl"L'CqTcdlnolo' gy),T'cl 'ccora Cenu  
Additiorlal S=v  

issioll 
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9. Johit accrL 'taty(A), DoT. 
0' SD Corporatisation (Do-1) w-idi rcqucst to brhig it to tlic 110 ticc  () f a1c  
Board of Dirwors of Bliarat Sanchar Nigiun Limitr-d. 

..,,'—All Chief Gcncnit Mallne 	 -elcr er, 	OrTciccolll Cit 	i, Mcito Dis(ricts, p l-()j c(,t 
'YelcCom stmes, 	Railmly 	E-lectlificatio ll  Projects with requ& t o  cojjjjjjuIj ;- ~ ajc tilesc  

ulldcr (11ciradillillis 	 orders 	to'all 	units working 11,;I1 ive 	C0jI( j - () l. 
 All 	Principal 	Cl 	

. 	

I  " C C 	1:11 1' , illccl - s 	/ Chid Eiigincers — 	Civil 	and 	Electrical \Vith 	I*C(lUCSL 	(o 	c01111 
llklll '"'e 	' llese 	"'C's 	(("Ill 	ullits 	Workiint 011der their 	Id111ims1ra! - v ,- 

 
control. 

dfle r 	Arc i l i tects 	% 	
... Cflcutta 	aild 	tyllunbai, 	with 'request C01111111LI111cate 	(IICSC 	of, JeL-s 	 to 

col"Itrol. 	 to all ullits ~VOI-king undcr-their administrative 
All 	Chief 	General 	Managers 	— 	Tclec 011, 	Factories, 	\~ith 	request 	to  communicate these orders to all L111its Nyorking under Ulcir administrative control. 
Sr-DDG(T1:-C1 

 Sr.DDsG- (DNVY(ARCH-)/(ELECT.) 
 with t-equest to commullicate 	ordcrs to all BUS Workino undcr their admillist i ,,1 ti ve  coll(ro l .  

IS. Sr.DDG(IC & A) 
 Executive Director, C-DoT. 
 Sr.D DG(Vigilalice), DOT 

20. DDG(Ilers.) 

Copy to:- 

PS to Minister ofCommunicatio'ns  PS to Minister of State for Coilinjun i ca ti ons   All Advisers, DOT, 

=t Sairchar Nig ~m LirpitztL 
k4 

A 

Z 
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131W~_AT SANCHARNIGAM LIMITED 
	 IN 

(,4 Government of India Enlerl)rise) 
O/o the General Manager, Karnrup Distfict, 

Ulubafi:: Guwahati-7, 

GMVENG/CL-1/2001-2002 /  49 	Dated at Guwahati the  12-03-20021 

Sub:- Verification comrnittee,s report 
.1 N 

A verification committee was constituted to examine and scrutinise the 
engagement particulars of the casual labourers in consultation Wth 
records. The sai-ne committee has been revived by GM/KTD/GH vide 
his office letter No:- GMT/ EST-1791 TSM/ 2000- 2001/ 187 dated 4-01- 
2002 to examine and scrutinise the working paticulars of the Casual 
Labourers claimed to have worked under the jurisdiction of Kamrup 
SSA 

mmittes c.:;ns: ~ts of the following members: 

Sri bl,C. Patu, Divisional Engineer ( ADNI IN) 
Sri NX Das. Chief Accounts officer (Finance) 
Sri S.C. -Das ADT ( Legal) :  Circle office / GLPNahati 

Th.!~ committee has started functioning & reverified various records 
relating to the paynii ~n,t particulars in respect of the Applicant of OA 
NC:-289/1999 & 364/2001 (Sri Deo kurnar Rai.). The committee after 
careful examination of the records found that the. -applicant in OA No 
289/1999 & 364/2001 have not completed at least 240 days in any 
calendar year prior to August 1998.'The findings of the committee in 
respect of the.applicant of above OA is furnished in separate sheet. 

Considering -the above facts and circumstances of the case, and the 
guidelines of the " Grant of Temporary siatus and Regularisation Scheme, 
1989"of the DEPTT & other related letters issued from DOUND No:- 269- 
13/99-STN-11 daied 1-9-1999 & 269-20!2000-STN-11 dated 4-9-2000, the 
committee does not find any reason to grant k6-temporary status. 
,The committee, threrfore does not recommend the-a0plicant in the above 
OA to grant temporary status. 

ADT(Legal) 	 C.A.0. (Finame D. E (ADMN) 
Circle Office 	 016 the GMTIKTDIGH 	Oib the GMTIKTDIGH 

Copy to:-The GM Telecom/Kamrup Tele-Com District for information 
p I a -a s e. 
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